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1082. SHRI S. A. DORAI SEBAS-
TIAN: Will the Minister o'f. INFOR-
MATION AND BROADCASTING be 
pleased to state: 

(a) the criteria followed fOr regula-
rising tbe casual employees who have 
put in more than 240 days in AIR/TV 
Stations; 

(b) the steps being taken to fill UP 
casual vacancies on a regular basis; 

(c) whether the staff artists of con-
tract nature can be proceeded against 
under CCS/CCA rules; and 

(d) if so,. the reasons for not giving 
them regular jobs? 

THE DEPUTY MINISTER IN THE. 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMAlRI KUMUD-
BEN M. JOSHI): (a) Broadly 
speaking, the present criteria follow-
ed for regularisation 'Of casual artists 
both . in AIR and Doordarshan are 
as follows:-

Casual artists of All India Radio 
and Doordarshan \vho had been 
booked for (i) 200 days in anyone 
financial year during the years 
1974-75 to 1979-80 Or 

(ii) 365 days during any of the 
two blocks ot the three flnancia 1 
years, viz. 1974-1977 or 1975-78 
are to be considered for regula-
risation against vacant posts ot 
stat! artists subject to their being 
educationally and otherwise quali-
fied for holding the posts against 
which they are to be regularised. 

d» There are no casual vacancies 
of staff artists. The casual staff 
artists are engaged against regular 
posts of staff artist according to re-
quirements. The casual artists are 
regularised Qn the basis of the for-
mula indicated at (a) above. So far, 
179 . casual artists hav·e been regula-
rised hi Doordarshan and 70 casual 
artists in AIR. 

(c) No, Sir. 

(d) Does not arise. 

CompaBi_ with MlDorlt,. Slairehold-
... of . Maa...-.ent 

1083. SHRI DHARAM BIR SINHA: 
Will the Minister of LAW. JUSTICE 
AND COMPANY AFFAIRS be pleas-
ed to state: 

(a) the names of the FERA, and 
other Companies to which the Reserve 
Bank of India and the Govemment 
conceded the minority share holdings 
of the manage:plent i.e. the right to ap-
point Chairman, Managing Director 
and/or other members on the Board 
ot Directors; 

(b) whether the Reserve Bank of 
India and Government have approved 
right to nomination to minority share-
holding foreign Companies on the 
Board of DiI"eCtors; and 

(c) if so, the names of such Com-
panies? 

THE MINISTER OF LAW, JUS-
TICE .AND COMPANY AFFAIRS 
(SHRI P. SHIV SHA:NKAR): (a) to 
(c). The control of companies un-
der the Companies Act, 1956 is pri-
marH y determined by the voting 
power which flows from the extent of 
equity shareholding in the Company. 
It can be said that in the case of com-
panies with 'foreign shareholding be-
low 50 per cent, the management of 
the companies will depend on the 
actual distribution of the re-
rnainin,g shareholding in Indian 
hands and the support that , 
any group of shareholders can mar-
shall from other shareholders. If 
the shareholding is widely distribut-
ed, the effective oontrol may remain 
in the hands of the foreign sharehol-
ders who hold a substantial block of 
shares. This is true in respect of 
wholly Indian companies also. 

Irrespective of the . shareholding 
pattern of a company, the" Directors 
on its Board are elected by the share-
holders of the company. The Cen-
tra\ Govemmen~, ho~ve:r:~ exercise 
control over the management by re-
quiring public limited companies and 




